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Himachal Pradesh Panchayati Raj (General) Rules, 1997, with immediate effect.

PANCHAYATI RAJ DEPARTMENT

NOTIFICATION

Shimla, the 2nd march, 2026

No. PCH-HA (3)36/96-111-NP Chamba-7140-10945.—The Governor of Himachal
Pradesh, is pleased to authorize the Deputy Commissioner(s), within their jurisdiction(s) for
the purpose of Disposal of assets and liabilities of Gram Sabhas under rule 3 of the

By order,

Secretary (Panchayati Raj).
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URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Jawali, the 27th November, 2025

MUNICIPAL COUNCIL JAWALI, H.P.
DOOR-TO-DOOR GARBAGE COLLECTION & DISPOSAL BYE-LAWS, 2025

No. MC/JWL/D2D.Bye-Laws-2025-1148.—The following Bye—laws made by Municipal
Council Jawali, for regulating The Door-to-Door Garbage Collection & Disposal- 2025 in exercise
of the Power of the Himachal Pradesh Municipal Act, 1994. I Ganesh, Secretary-cum-Executive
Officer, Municipal Council Jawali, Himachal Pradesh hereby notify the following Bye-laws:—

CHAPTER-I

GENERAL

1. Short title and commencement.—These Bye — laws may be called The Door-to-Door
Garbage Collection and Disposal bye-laws 2018 of Municipal council Jawali for municipal solid
waste management & disposal.

(b) These bye—laws shall come into force from the date of their adoption by the Municipal
council and already being implemented in the municipal area.

(c) This shall apply to Municipal council Jawali municipal area.

2. Definitions.—In these rules, unless the context otherwise requires,—

(a) “act” means the Himachal Pradesh Municipal Corporation Act 1994 and
Himachal Pradesh Municipal Act, 1994.

(b) “Bulk waste generator” means and includes buildings occupied by the Central
government departments or undertakings, State government departments or
undertakings, local bodies, public sector undertakings or private companies,
hospitals, nursing homes, schools, colleges, universities, other educational
institutions, hostels, hotels, commercial establishments, markets, places of
worship, stadia and sports complexes having an average waste generation rate
exceeding 100 kg per day;

(c) "Bye-laws" means regulatory framework notified by local body, census town and
notified area townships for facilitating the implementation of these rules
effectively in their jurisdiction

(d) "composting" means a controlled process involving microbial decomposition of
organic matter;

(e) "disposal" means the final and safe disposal of post processed residual solid waste
and inert street sweepings and silt from surface drains on land as specified in
Schedule. I to prevent contamination of ground water, surface water, ambient air
and attraction of animals or birds;
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“Domestic hazardous waste” means discarded paint drums, pesticide cans, CFL
bulbs, tube lights, expired medicines, broken mercury thermometers, used
batteries, used needles and syringes and contaminated gauge, etc., generated at the
household level,

"Door to door garbage collection" means collection of solid waste from the door
step of households, shops, commercial establishments, offices, institutional or any
other non-residential premises and includes collection of such waste from entry
gate or a designated location on the ground floor in a housing society, multi
storied building or apartments, large residential, commercial or institutional
complex or premises;

“Dry waste” means waste other than bio-degradable waste and inert street
sweepings and includes recyclable and non-recyclable waste, combustible waste
and sanitary napkin and diapers, etc;

“Dump sites” means a land utilized by local body for disposal of solid waste
without following the principles of sanitary land filling;

"fine/penalty" means penalty imposed on waste generators or operators of waste
processing and disposal facilities under the bye-laws for non-compliance of the
directions contained in these bye- laws;

“municipality” means the municipal Council / Municipal council of Himachal
Pradesh.

“non-biodegradable waste” means any waste that cannot be degraded by micro-
organisms into simpler stable compounds;

"Sanitary land filling " means the final and safe disposal of residual solid waste
and inert wastes on land in a facility designed with protective measures against
pollution of ground water, surface water and fugitive air dust, wind-blown litter,
bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse
gas emissions, persistent organic pollutants slope instability and erosion;

“Sanitary waste” means wastes comprising of used diapers, sanitary towels or
napkins, tampons, condoms, incontinence sheets and any other similar waste;

“schedule” means the schedule indicating the rate in respect of sign boards

"Secondary storage" means the temporary containment of solid waste after
collection at secondary waste storage depots or MRFs or bins for onward
transportation of the waste to the processing or disposal facility;

"segregation" means sorting and separate storage of various components of solid
waste namely bio-degradable wastes including agriculture and dairy waste, non-
biodegradable wastes including recyclable waste, non-recyclable combustible
waste, sanitary waste and non-recyclable inert waste, domestic hazardous wastes,
and construction and demolition wastes;

“Service provider” means an authority providing public utility services like water,
sewerage, electricity, telephone, roads, drainage, etc;
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(s) “User fee/ charge” means a fee imposed by the local body and any entity
mentioned in rule on the waste generator to cover full or part cost of providing
solid waste collection, transportation, processing and disposal services;

(t) “Waste picker/ Collector” means a person or groups of persons informally
engaged in collection and recovery of reusable and recyclable solid waste from
the source of waste generation the streets, bins, material recovery facilities,
processing and waste disposal facilities for sale to recyclers directly or through
intermediaries to earn their livelihood.

Words and expressions used herein but not defined, but defined in The Environment (Protection)
Act, 1986, The Water (Prevention and Control of Pollution) Act, 1974, Water (Prevention and
Control of Pollution) Cess Act, 1977 and the Air (prevention and Control of Pollution) Act, 1981,
Himachal Pradesh Corporation Act, 1994, Himachal Pradesh Municipal Act, 1994 and Solid Waste
Management Rules, 2016 shall have the same meaning as assigned to them in the respective Acts
and Rules.

CHAPTER-II
MANAGEMENT OF MUNICIPAL SOLID WASTE

3. Municipal Solid Waste Management.—The Municipal council shall establish an
integrated Solid Waste Management (SWM) system with an aim to reduce the amount of waste
being disposed, while maximizing resources recovery and efficiency. The preferred waste
management system shall focus on the following points, namely:—

(i) Reduction and reuse at source : The most preferred option for Solid Waste
Management shall be prevention of waste generation. It will be helpful in reducing the
handling, treatment, and  disposal costs and specially reduce various
environmental impacts such as leachate, air emissions and generation of greenhouse
gases.

(1) Waste recycling: Recovery of recyclable material resources through a process of
segregation, collection and re-processing to create new products shall be the next
preferred alternative.

(iii)) Composting: As far as possible the organic fraction of waste shall be composted and
used to improve soil health and agricultural production adhering to norms.

(iv) Waste-to-Energy : Where material recovery from waste is not possible, energy
recovery from waste through production of heat, electricity or fuel may be preferred.
Bio methanation, waste incineration, production of Refuse Derived Fuel (RDF) and co-
processing of the sorted dry rejects from municipal solid waste are to be commonly
adopted “Waste to Energy” technologies.

(v) Waste disposal: Remaining residual waste, which ideally comprises of inserts, shall be
disposed in sanitary landfills constructed in accordance with stipulations of the Solid
Waste Management Rules, 2016.

(vi) The Integrated Solid Waste Management system shall be environment friendly. Waste
minimization, waste recycling, waste-to-energy strategies and landfill gas capture and
use which are promoted in the Solid Waste Management Rules, 2016 shall be adopted
for reduction of greenhouse gases.



13378 RIST93, fEAT=e Ueer, 20 A, 2026 /29 HIS[H, 1947

CHAPTER — 11

MUNICIPAL SOLID WASTE COLLECTION & TRANSPORTATION

4. Segregation& Primary Storage of Municipal Solid waste.—(a) It will be prime
responsibility of every waste generator/citizen to segregate the waste generated by them in three
separate streams namely bio-degradable, non-biodegradable and domestic hazardous wastes in
suitable covered bins and handover segregated wastes to authorized waste pickers or waste
collectors designated by ULBs or Agency Hired by ULBs once a day or at the frequency as decided
by respective local body on the timing fixed by the service provider. Every citizen has to pay a
fixed monthly rental for the services of door-to-door garbage collection.

(b) Waste generators shall be encouraged to segregate waste and store at source in three
separate colour bins i.e. green- for biodegradable waste, blue - for non- biodegradable, red- for
domestic hazardous waste.

(c) All institutions with more than 5,000 sqm area shall, within one year from the date of
notification of these bye-laws and in partnership with the Municipal Council, ensure segregation of
waste at source by the generators, facilitate collection of segregated waste in separate streams,
handover recyclable material to either the authorized waste pickers or the authorized recyclers.
The bio-degradable waste shall be processed, treated and disposed off through composting or bio-
methanation within the premises as far as possible. The residual waste shall be given to the waste
collectors or agency as directed by the Nagar Panchayat.

(d) No person shall organise an event or gathering of more than one hundred persons at
any unlicensed place without intimating the Municipal Council, at least three working days in
advance and such person or the organizer of such event shall ensure segregation of waste at source
and handing over of segregated waste to waste collector or agency as specified by the Municipal
Council Jawali.

(e) Used sanitary waste are to be securely wrapped as and when generated in the pouches
provided by the manufacturers or brand owners of these products or in a newspaper or suitable
biodegradable wrapping material and place the same in the bin meant for non- biodegradable waste
or dry waste.

(f) Every street vendor shall keep suitable containers for storage of waste generated during
the course of his activity such as food waste, disposable plates, cups, cans, wrappers, coconut
shells, leftover food, vegetables, fruits, etc., and shall deposit such waste at waste storage depot or
container or vehicle as notified by the Municipality.

(g) Store construction and demolition waste separately, as and when generated, in his own
premises and shall dispose off as per the Construction and Demolition Waste Management Rules,
2016.

(h) Bulk waste generators of garden and horticulture waste like park, stadium etc. shall
store separately in their premises and dispose of the same as may be prescribed by the Municipal
Council Jawali from time to time.

(1) No untreated bio- medical waste, e-waste, hazardous chemicals and industrial waste
shall be mixed with municipal solid waste and such waste shall follow the rules specifically
separately specified for the purpose.
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(j) Every waste generator has to ensure that there is no practice of burning or burying the
solid waste generated by him, throwing on streets/ open public spaces outside his premises or in the
drain or water bodies.

(k) Littering of waste on streets /open space/ water bodies /drain shall be fined on the spot.
On iterative they will be punishable and can be subjected to court as per rule.

(I) Time to time awareness generation campaigns should be organized to motivate people.
RWA (Resident Welfare Association), Local NGOs, representative of public association and
elected local member should be involved in the programme to motivate citizen.

5. Primary Collection of Municipal Solid Waste.—(a) Each and every house in the
city/ town should be approached for the primary collection of waste by means of wheel barrow,
push cart, tricycle, small auto tipper depending on the size of road available.

(b) Municipal Council Jawali have to arrange for daily door to door collection of
segregated solid waste from all households including slums and informal settlements, commercial,
institutional and other non-residential premises. From multi-story buildings, large commercial
complexes, malls, housing complexes, etc., this may be collected from the entry gate or any other
designated location;

(¢) Municipal Council Jawali have to establish a system to recognize or ganizations of
waste pickers or informal waste collectors and promote and establish a system for integration of
these authorized waste-pickers and waste collectors to facilitate their participation in solid waste
management including door to door collection of waste;

(d) Municipal Council Jawali have to facilitate formation of Self-Help Groups, provide
identity cards and thereafter encourage integration of informal waste pickers in solid waste
management including door to door collection of waste.

(¢) Municipal Council Jawali have to collect separately waste from sweeping of streets,
lanes and by lanes daily, or on alternate days or twice a week depending on the density of
population, commercial activity and local situation.

(f) Municipal council have to collect horticulture, parks and garden waste separately and
process in the parks and gardens, as far as possible.

(g) Time for the door to door collection services will have to fixed by the concern ULBs.
Generally timing should to be between 6.00 AM to 9.00 AM. For proper waste collection vehicle
such as tricycle, auto tipper used for door-to-door garbage collection should be equipped with
Alarm with audible decibel fixed as per the rules and timing should be strictly followed by the
sanitation workers.

(h) For door-to-door garbage collection from commercial complex, offices and secondary
bins timing should be between 9 .00 AM to 5.00 PM.

(i) For proper solid waste management & grievance redressal Municipal council should
set up small office/ center in each ward within their boundaries.
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() Under door-to-door services user charge for collection should be formulated on the
following criteria :—

S1. | Category of User User charges on monthly basis
No (INR)
1. | Household 50
2. Commercial Complex (Dhaba, sweet shop, coffee houses,| Dhaba 200, Sweet shop 200,
provisional stores) Karyana shop 200
3. Pan Shop 80
4. Tea Shop 80
5. Shops (Daily needs, cloths) Daily needs 100, Cloths 200,
6. | Vegetables & fruits shops (Wholesale Sabji Mandi) 800
7. Vegetables & fruits shops (Retails) 150
8. Sweet /snacks shop (Big) 200
9. | Offices (2 rooms including govt. and private) 100
10. | Offices (3-5 rooms (including govt. and private) 200
11. | Offices 6-10 rooms including govt. and private. 300
12. | Offices (more than 10 rooms including govt. and private) | 500
13. | Bank 300
Bank Floor Area > 1000 sq. feet
14. | Govt. Schools 150
15. | Private Schools up to 100 students on producing student’s| 300
enrolment certificate
16. | Private Schools (more than 100 students) 500
17. | Bakeries (small) 200
18. | Bakeries (manufacturing units) 1200
19. | PG Hostel / Guest House (up to 10 rooms) 500
20. | PG Hostel / Guest House (11 - 20 rooms) 1500
21. | PG Hostel / Guest House (21 - 30 rooms) 2500
22. | PG Hostel / Guest House (more 30 rooms) 2500 + 30 per additional room
23. | Dharamshala 550
24. | Factories (Manufacturing unit) other than notifies in any| 1500
other category
25. | Workshop (Tyre puncture shop) 100
26. | Workshop (repair shop) 150
27. | Workshop (repair + spareparts shop) 200
28. | Workshop (vehicle showroom, repair + spareparts) 400
29. | Workshop (those not touching any NH or SH) 200
30. | Restaurants 500
31. | Restaurants + Bar 700
32. | Cinema Hall (Theatre, multiples) 2000
33. | Govt. College/ ITI 300
34. | Private College 1000
35. | Hospital /Nursing Home (upto 50 beds including govt. and| 500
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private)
36. | Hospital /Nursing Home (51 - 100 beds including govt. and | 1000
private)
37. | Hospital /Nursing Home (more than 100 beds including| 1200 + 250 per additional
govt. and private) room
38. | Clinics 200
39. | Clinics with medicines shops 200
40. | Chemist shop 200
41. | Laboratory 200
42. | Banquet Hall/ Marriage Palace 1000 & 500 per trip on
demand
43. | Special Hotels more than 50 Rooms 1000 & 1000 per trip on
demand
44. | Vehicle on demand for Dumper 3000 per trip on demand
45. | Big Malls 2000 per trip
46. | Meat Shops (other than subscribed with chicken waste| 200
collection vehicle)
47. | Confectionary + Veg Shop 150
48. | Scrap Dealers 150
49. | Street Vendor 100
50. | Cow Dung from cattle at households 200
51. | Tailoring, cutting/Barber 100
52. | Mobile shops 100
53. | Electronics shops 150
54. | Hardware shops 200
55. | Beauty parlour shops 300
56. | Book stores 100
57. | Fast food shops 150
58. | Goldsmith 100
59. | Ahata 200
60. | Wine shops 200
61. | Any other establishment(s) not mentioned above To be decided by ULB

Note.—User charge as prescribed above can be revised by the ULB time to time keeping in
view the polluter pay principal to meet the operation and maintenance cost of the services under
Solid waste management.

(k) User charges mentioned above for door to door services need to be collected from each
and every household & other establishments of all the wards in the municipal boundaries of the
ULBs. Users charge decided above, contact person’s name & number needs to be conveyed to
general public through different media such as display on the vehicles used for these services,
hoardings, pamphlets etc. Also, awareness generation campaigns need to be organized.

(I) No manual loading or unloading of waste in compactor should be practiced with open
hand or without safety measure as per the Solid Waste Management Rules, 2016.
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6.

Secondary Storage of Municipal Solid Waste.—Municipality by their own or with

the help of Agency hired needs to develop storage bins/secondary storage points for the collection
of waste generated in the town, they will also be responsible to monitor the condition of these bins
so that no filthy or unhygienic condition develops around. While establishing or monitoring
secondary storage bins following precaution needs to be taken care.

(a)

(b)

(©)

(d)

(e)

()

(@

(h)

Storage/Secondary storage bins should be designed and develop on the basis of the
quantity of waste generated, density of population in the notified municipal
boundaries. Minimum distance between two bins should be 500 meters and within
radius of 1 Km maximum numbers of bins should be limited up to 5. Established bins
must be covered with movable lid and must be approachable/connected with metallic
or non-metallic road.

Bins provided by Municipal council or any hired agency should be designed in such a
manner so that waste disposed in does not get scattered in open atmosphere and it
should be artistic in nature so that it motivates people to dispose their waste in the bins
not in open.

Bins placed at designated place by Municipal councilor any hired agency should
motivate people to practice waste segregation and it should be placed as per Solid
Waste Management Rule, 2016 having colour coding for different types of waste.

4 Green: - Biodegradable waste (Food Waste, garden waste)
+ Blue: - Non-Biodegradable waste
4 Red: - Hazardous or toxics waste

Well-designed Vehicle like auto Tipper/Compactor should be used for the purpose of
transportation of waste and evacuating the bins.

All the cooperative society, residential welfare association/ society, institutional
organization will be responsible to place suitable quantity of bins approved by the
Municipal council on the fixed place in their compound so that waste generated from
there can be stored properly and collected from time to time by the municipal vehicle.
User charge for these services fixed by the ULBs should be collected by the authorized
person of local body.

It will be prime responsibility of all the waste generators/ citizens to store and
sell/handover the recyclable waste to the Rag pickers/ Kabadiwala or
person/organization designated by the Municipal Council Jawali. They have to ensure
that no such waste is being disposed on the road/ drain / secondary storage bins/ open
space.

Door to door garbage collection, secondary storage bins, collection & transportation,
processing of waste and disposal of waste in sanitary land fill site, all these services
will be provided by Municipal council through any hired agency. ULBs will charge
user fee for all these services and violator will be fined on the spot or punished and can
be subjected to court as per rule.

Waste from the slaughter house, fish market, fruit & vegetable market is biodegradable
in nature, so proper storage facility should be designed so that no health hazard spreads
from this & facility for composting should be developed to make use of such waste in
generating organic manure from it. For ensuring proper disposal of such waste every
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generator have to ensure best storage facility and segregation of such waste at source
and door to door collection should be practiced by ULBs to collect 100% of such waste
and take to processing plant. On Violation, waste generator should be fined on the spot
or punished and can be subjected to court as per rule.

Municipal council have to establish waste deposition centres for domestic hazardous
waste and give direction for waste generators to deposit domestic hazardous wastes at
this centre for its safe disposal. Such facility shall be established in a city or town in a
manner that one centre is set up for the area of twenty square kilometers or part thereof
and notify the timings of receiving domestic hazardous waste at such centres.

Bio medical & industrial waste should not be mixed with municipal waste and such
waste should be stored and disposed separately as per the rules applicable. For the
disposal of biomedical waste common Biomedical Waste Treatment facility
(CBMWTF) should be developed in each ULB either separately or on the cluster basis.
By paying the fixed user fee such waste can be easily disposed off.

Construction and demolition waste should be stored separately as and when generated,
in his/her own premises and shall be disposed off as per the Construction and
Demolition Waste Management Rules, 2016. ULBs should fix user charge for
transportation and disposal of C&D waste and generator should dispose this waste by
paying the charge as per the rules and at the designated place. Disposing of such waste
in open space, road side, common place will be treated as illegal and fined as per the
rules.

Gardening / Horticultural waste should also be stored separately at source. ULBs
should fix a day or two in a week and some place where generator should give their
waste and from there it should be transported to disposal site.

Dry leaves, plastic and other such waste should not be burnt in open; doing such
activity will be treated as illegal and punishable, violator shall be fined as per the rules.

Stray animal should be restricted from roaming in and around the waste disposal site &
secondary storage bins or any public place in the town.

Every citizen, institutions, office buildings, commercial complexes has to ensure that
there is no open discharge of grey water, black water or any other such polluted water
in drain, open space or on road which can spread health issues, doing such activity will
be treated as illegal and punishable as per the rules.

No person should dispose dead animal or any such material in open space, road side,
community park or any other place which can spread pollution and health issues, doing
such activity will be treated as illegal and punishable as per the rules.

Municipal councilhave to set up covered secondary storage facility for temporary
storage of street sweepings and silt removed from surface drains in cases where direct
collection of such waste into transportation vehicle is not convenient. Waste so
collected shall be collected and disposed of at regular intervals as decided by the local
body.

Municipal councilcan develop bins free solid waste management facility but for this
100% waste collection from the door step of the generator should be ensured.
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7. Secondary Collection & Transportation of Municipal Solid Waste.—Each storage
bins/secondary storage bins should be attended daily by the help of auto tipper, tractor, compactor
etc.

(b) Closed vehicle should be used for the transportation of waste. To reduce the frequency
of loading and unloading of waste compactor should be used.

(c) Municipal council will have to ensure safe storage and transportation of the domestic
hazardous waste to the hazardous waste disposal facility.

(d) Transport segregated bio-degradable waste to the processing facilities like compost
plant, bio-methanation plant or any such facility. Preference shall be given for onsite
processing of such waste.

(e) Transport non-bio-degradable waste to the respective processing facility or material
recovery facilities or secondary storage facility. Ensure transportation of construction
and demolition waste as per the provisions of the Construction and Demolition Waste
Management Rules, 2016.

CHAPTER — IV
MUNICIPAL SOLID WASTE PROCESSING & DISPOSAL

8. Waste Processing Plant—Municipal council with the approval of State Pollution
Control Board needs to develop solid waste management / processing plant to make use of daily
generated biodegradable waste so that it can reduce the quantity of waste being disposed at the
sanitary land fill site.

(a) Municipal council have to collect waste from vegetable, fruit, flower, meat, poultry
and fish market on day to day basis and promote setting up of decentralized compost
plant or bio methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions.

(b) Involve communities in waste management and promotion of home composting, bio-
gas generation, decentralized processing of waste at community level subject to control
of odour and maintenance of hygienic conditions around the facility.

(c) For processing of biodegradable waste Municipal Council / Municipal council have to
establish waste processing plant such as composting plant — windrow compost plant,
vermicom posting plant, waste to energy or any other such technology by their own or
with help of any other licensed company/firm /organization on Build — operate -
transfer (BOT)/ object oriented (OO) method.

(d) For processing of mixed recyclable waste Municipal Council / Municipal council have
to establish recycling unit such as incineration, RDF Plant or other such recycling
technology by their own or with the help of any other licensed company/firm
/organisation on Build — operate - transfer (BOT)/ object oriented (OO) method.

(e) Municipality may also send the non-biodegradable/dry waste as RDF to nearby cement
factories for co-processing.

9. Waste Disposal.—(a) Municipal council have to stop land filling or dumping of mixed
waste soon after the timeline for setting up and operationalization of sanitary landfill is over.
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(b) Municipal council have to allow only the non-usable, non-recyclable, non-
biodegradable, non-combustible and non-reactive inert waste and pre-processing rejects and
residues from waste processing facilities to go to sanitary landfill.

(c) Sites shall meet the specifications as given in Schedule—I of Solid Waste Management
Rules, 2016, however, every effort shall be made to recycle or reuse the rejects to achieve the
desired objective of zero waste going to landfill.

(d) Municipal council have to investigate and analyseall old open dumpsites and existing
operational dumpsites for their potential of biomining and bio-remediation and where so ever
feasible, take necessary actions to bio-mine or bio-remediate the sites.

(e) Municipal council have to ensure that in absence of the potential of bio-mining and
bioremediation of dumpsite, it shall be scientifically capped as per landfill capping norms to
prevent further damage to the environment.

CHAPTER-V
MONITORING BY WARD COMMITTEE

Constitution of Ward Sanitation Committee—A Ward Sanitation Committee shall be
constituted in each ward of the Nagar Panchayat. The Ward Sanitation Committee shall have 11 to
15 members. The members of the WSC would comprise of ward member, sanitary supervisor, tax
collector or a designated officer by Municipal council for each ward, representatives of Residential
Welfare Associations (RWAs) of the ward, representatives from slum sanitation committee,
representatives of Community Based Organisations (SHGs, youth club etc.), local leaders, senior
citizens etc. The Ward Sanitation Committee shall oversee the sanitation activity in the ward.

CHAPTER — VI
STAKEHOLDER’S RESPONSIBILITIES
10. Responsibilities of various stakeholders:—
10.1 Responsibilities of Waste Generators:

(a) No waste generator shall throw the waste generated by him on the street, open spaces,
drain or water bodies.

(b) No person shall let the dirty water, mud, night soil, cow dung, urine, polluted water
from their own house, organisation, commercial establishments to accumulate in their
own compound nor let it flow on common streets in a way that the environment gets
polluted by foul smell or poses a threat to public health.

(c) To wrap securely used sanitary waste as and when generated in a newspaper or suitable
biodegradable wrapping material and place the same in the domestic bin meant for
non-biodegradable waste.

(d) All citizens shall have the responsibility to dispose of the recyclable waste generated in
their complexes to the waste pickers authorized by the Municipal councilor waste
collector or containers of the Municipal council and not put it on the road under any
circumstances.
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All waste generators shall pay user fees as specified in these bye-laws.

No waste generator shall throw, burn or burry the solid waste generated by him on
streets, open public spaces outside his premises or in the drain or water bodies,

No dead animals or their remains to be thrown in any public places or any such place,
which create any kind of pollution.

If any person is found violating activities prohibited for doing, fine charges shall be
collected from the offender by the Municipal Council Jawali.

Responsibility of Ward Sanitation Committee:

(a)

(b)

(c)

(d)

(e)

The Ward Sanitation Committee shall oversee the sanitation and cleanliness activities
in ward.

The Ward Sanitation Committee shall act as a grievances redressal point on sanitation
issues at ward level.

The Ward Sanitation Committee shall have the power to impose fine on any offender
and also have the power to waive of penalties.

The Ward Sanitation Committee will promote home composting, bio-gas generation,
decentralized processing of waste at community level subject to control of odour and
maintenance of hygiene around the facility.

The Ward Sanitation Committee will give warning to any offenders of these bye-laws.
After two warnings by the Ward Sanitation Committee or the Municipal Council
Jawali, penalty shall be collected from the violator as per the provisions of these bye-
laws.

Responsibility of the Municipal Council Jawali:

(a)

(b)

(c)

(d)

The Municipal council shall within its jurisdiction, be responsible for ensuring daily
and throughout the year system of cleaning of all common roads, places, temporary
settlements, slums, areas, markets, its own parks, gardens, tourist spots, cemeteries
and shall be bound to collect the garbage from the nearest declared storage containers,
and transport it every day to the final disposal point in closed vehicles for which the
municipal authority may engage private parties on contract or Public Private
Partnership mode, apart from its own permanent cleaning staff and vehicles.

The Municipal council or the authorized agency engaged by the Municipal council
shall provide and maintain suitable community bins on public roads or other public
spaces.

The Municipal council for the purpose of managing such sanitation activities in
decentralized and regular manner shall designate one ward officer, in every ward to
supervise the spots of containers, public toilets, community toilets or urinals in public
places, transfer station for public garbage, landfill processing units etc. for final
disposal of city's garbage.

The designated ward officer by the Municipal council shall also be a member of the
concerned Ward Sanitation Committee which shall act as the first point of grievance
redressal on sanitation issues of the concern ward and meet complains of citizens on
issues of sanitation.
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The Municipal council shall facilitate construction, operation and maintenance
of solid waste processing facilities and associated infrastructure on their own or
through any agency for optimum utilization of various components of solid waste
adopting suitable technology including the technologies and the guidelines issued by
the Ministry of Urban Development from time to time and standards prescribed by the
Central Pollution Control Board.

The Municipal council shall create awareness through Information, Education
and communication (IEC) campaign and educate the waste generators on minimal
generation of waste, not to litter, re-use the waste to the extent possible, practice
segregation of wet biodegradable waste, dry recyclable and combustible waste and
domestic hazardous waste at source, wrap securely used sanitary waste as and when
generated in a newspaper or suitable bio- degradable wrapping material and place
the same in the domestic bin meant for non-biodegradable waste, storage of segregated
waste at source and payment of monthly user fee.

Chemical fertilizers shall be replaced by use of compost in all parks, gardens
maintained by the Municipal council and any other places within two years of
notification.

Promote recycling initiatives by informal waste recycling sector.

The Municipal council shall make efforts to streamline and formalize Solid Waste
Management systems and endeavor that the informal sector workers in waste
management (rag pickers) are given priority to upgrade their work conditions and are
enumerated and integrated into the formal system of Solid Waste Management in
cities.

Ensure that the operator of a facility provides personal protection equipment including
uniform, fluorescent jacket, hand gloves, raincoats, appropriate footwear and masks to
all workers handling solid waste and the same are used by the workforce.

Ensure occupational safety of the Municipal council own staffs and staffs of outsource
agency involved in collection, transport and handling waste by providing appropriate
and adequate personal protective equipment’s.

In case of an accident at any solid waste processing or treatment or disposal facility or
landfill site, the officer-in-charge of the facility shall report to the Municipal council
immediately which shall review and issue instructions if any, to the in- charge of the
facility.

CHAPTER — VII

PROSECUTION & PENALTIES

Prosecution:—

(@)

Prosecution can be made on violation of above said rules Under Municipal Solid
Waste Management rules, 2016, Himachal Pradesh Municipal council Act, 1994
and Environmental Protection Act, 1986. Even the prosecution can be made on the
official/workers responsible for implementing so called services under the above said
Bye-laws if they are not performing their task or delaying their responsibility to
implement the services.
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(ii)) Whosoever contravenes the provision of above said Bye-laws shall be in addition to
the penalties already mentioned under any act/ rules/ laws/ bye—laws for time being in
force would be liable for disconnection of water supply, electricity and other civic
amenities and the Secretary of the Municipal council may request the competent
authorities to withdraw any other services if granted in favour of Institution/
Commercial Establishment/ person committing the offence.

12. Penalties: —

On the violation of above said municipal Bye-laws fixed penalties are as below:

S1. Offence Municipal Council /

No Municipal council

1. Littering by People of residential colony Rs 100 per day

2. Open dumping by shopkeepers Rs 200 per day

3. Littering/ open dumping by restaurants owners Rs 500 per day

4. Littering/ open dumping by Hotel Owners Rs 500 per day

5. Littering/ open dumping by Industries Rs 500 per day

6. Street Vendor like fast-food, chat, ice-cream, juice corner etc. Rs 50 per day

7. Open defecation/ urination in public place Rs 100 per offence

committed

Disposal of dung in open space / public place Rs 200 to 500
Disposal of construction & demolition waste in open space/ road | Rs 200
side/ public place by resident

10. Littering of waste like dung, construction & demolition waste on| Rs 500
road while transporting through private tractor/ vehicle

11. Disposal of waste water from house in non-authorised place Rs 200 per day

12. Disposal of sewer in non-authorised place Rs 2000 per day

13. Not keeping of closed dust bins in adequate number & quantity by | Rs 100 per day
owners mention from Sl. No. 2- 6

14. Spilling of Oil, Dust, water & other material by road side Motar,| Rs 500 per day
Bike, Bicycle repair mechanics

15. Disposal of Skin, feather, blood, flash or any other material of| Rs 500 per day
animal(s) by shopkeeper

16. Littering by pet animals like dogs, cow, etc. on road side/ open| Rs 200 per day
space/ community place

17. Littering or disposal of waste in front of Marriage Hall,| Rs 200
community place, exhibition hall, Mela ground

18. Encroachment of Road for by Dhabas or any other such shop and| Rs 200
disposing of waste on road side, open space

19. Encroachment of Road for by fruit, vegetable local vendor and| Rs 200 per day
disposing of waste on road side, open space
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20. Encroachment of Road Hair cutting salon and disposing of waste| Rs 100 per day
on road side, open space
21. Encroachment & Disposal of construction & demolition waste in| Rs 500 per day
open space/ road side/ public place by Business man, shopkeepers
22. Disposal of waste by Private Nursing home/ hospital, Clinics, Rs 500 per day
Dispensaries on road side, open space
23. Non-Segregation of waste at source
1 Residents Rs 100 for first
offence and Rs 200
for second &
subsequent offences
in a month
1 Shopkeepers Rs 250 for first
offence and Rs 500
for second &
subsequent offences
in a month
1ii Restaurants owners Rs 500 for first
offence and Rs 1000
for second &
subsequent offences
in a month
v Hotel Owners Rs 500 for first
offence and Rs 1000
for second &
subsequent offences
in a month
\% Industrial Establishment Rs 1000 for (first
offence and Rs 2000
for second &
subsequent offences
in a month
vi Sweets, snacks, fast food. Ice-creams, sugarcane & other juice and| Rs 100 for first
vegetables vendor carts offence and Rs 250
for second &
subsequent offences
in a month
13. Repeal/Contradict: —

matter adopted by any ULB will be considered as disaffirm.

Once these bye - laws come into force any other rules, bye- laws, policy with regard to this
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o Any work done or
impugning unless until 1
the above said bye-laws.

scheme implemented under any previous rules/bye-laws will not be
t is just opposite or completely contrary to the action to be taken under

Sd/-
Executive Officer,

Municipal Council Jawali,
Distt. Kangra( H.P.).

e fasra fammr

feli—171 002, 13 A4, 2026

| oS0 THO(10)—9 / 2016— |—T[ol.—ZHMae UQ¥ & IrAuTe, Ul fdevar (Sfifaesr
TREvT iR vy famy fAafgae) ifSfam, 2014 (2014 &1 AW Awgie 7) @ ORT 38 §RT
Uad WRRAT BT TANT HRd gU, 9 fA9IT B ARIE-T | Jo $10—T0(3)—13 /2015, TR

23—02—2017 3R o=, RHMS Uy § dRIg 17—02—2021 BT YHIRd, Bl JAT YHId 2ard

oY Y fIedr (SNfddr Reror iR v fama fafams) W, 2016 &1 iR e o’ @ forg

™

frferRad o 991a €, eterfd—

1. e AW IR URRE: | (1) 39 WM &1 Glerd AW BHrdae yew U famar (Shfaer axeor
3R e famy faffres) (S e, 2026 2 |
(2) IT D oA (3—Tore), ’RATae ucel H UeRE @ aRg |
g B |
2. GUS 3 BT HIME: fHTael Uer U fashar (Shifadr Exefvr oik uer fawy fafees) woim,
2016 (T2 S99 S9@ U¥dN Sad THF HEl T &) & @8 3 &
I0—@vs (1) § "9 99 & YA UGl b WH W UIH o 99 o
U qR’ e’ W S |
3. GUS 5 o G IqT W B WoE 5 B SU-WIE (viil) @ uwEr FrEfaad o
AU fhar S, g ——
"(ix) faspa gATOT—ux SINT BT S W gd U fashdr T sal
gferd FId Ruie Hafed wesl i e (o veo dio)
DI IR BRAT BT |
x) ArEEd famar & fou e 09 P fJaRor e e
Fer (G0 Y0 d0) BT AMATUD T H URIA DHIAT AARID
BT |
xi) fapag vHUI-UF UG HRd 9AY, I 9 ¥H WA A
faffdse o | ur=ar AMQUSl @ Ul d’d €, Al aRdidd
(@FTHTgS) feArrel fMarRmt o1 ifemmar <1 S | |
4. TS 7 BT GE: IHK THH DI GUS 7 H IARHE AT AN wEi H gd aRddd
(@ pTge) fearae MarRml & wee raenfud fhy S |
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5. GUE 8 BT HINY:

JFd WhIH D WUE 8 D UM WR [T T SIQT, Aefie——

faspa v, "t famarsl @ gav 3R qoiR &I If@aRefd & AR
TRl BT |

TR UgRd, TR uRYg U9 R 7 & wrl fasar & fog o
faR <1 gnf—

TR U9 — 1000 /— ¥UTY (Y EOIR BUY Hdd) Ufd A
TR gRYg — 1500 /— $UY (VH EOIR UId WAl TUY dadl) ufad A
TR M — 2000 /— ¥UY (QT EOR ¥UYdde) Ufa A4

TR U9Ed, TR IRYg @ TR fH & sremdt fasar & o o
R <9 grfe—

TR G9™Id — 600,/ — $UY (B8 Al ¥UT dael) U A1
TR UR¥E — 800 /— TUY(RMS Al $UY wad) Ui AN
TR f9H — 1200 /— $UT (RE A $UU ®ad) gfa 7

frgar <1 Bnfi-

TR UF™d — 200/ — Uy ( & 6 BYY Bhae) ufa A
TR gRYg — 400 /— UV (IR |l TUY dael) ufd AN
TR T — 600/~ JUY (BT WAl BUY dael) Ula AN

6. US 10 DI G

ST ITHIH D WIS 10 UM 9¥” ed] b XA W AT 98 Ieg G

ST |

7. IRT 11 T HIN:

SH WA D GUS 11 b SU-TS (1) & WWH W A=feRad w@n
GITQTH,STQJTE[:—

W T qul B9 I UBel, Iy UMIOT—UF BT ARA UlhAT & AedH
HA yeu—4 H FUiRT B S dRaM & Ugerq Adigd  fhar
ST |

8. §RT 12 BT HINE:

Idd THH B TS 12 $ SU-WUS (iX) & gyvErq efaRad @vs
3T v SITQaTT, @1 ——

"X) Ife B v fAwdar oA gl § aR @1 g3 e g
IABT fAshd YomH—u qRd RE PR feAT ST iR S9a Raems

BITAT BINATS DI ST |”

9. GUE 27 BT FINE:

SqT WHH B GUS 27 B SU-WUS (1) H, 3fd H, fHfRad St
SITQTT—

IS S H AT el @ e ugmH @ for, df$w o
derm fasbar & forv smefed df$T <=l &1 wHifed / prag fhar
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ST |

ON O\ O\

QI WHIH © QGUS 27 & IU—WUS (3) B UvANq HIRIT Su-@ve
ST o2 SITQT, Srerie—

"(4) IR R MERT W SUSR ®IF & AJER Ugd Il drel
ART, 99T, T, IRTE IR eRIER ¥a91 I 5 Hex & IR d&b
fooedY oY dfew 99 @1 = T8 @ S |

10. THI—1 BT HINE: IdT THH T Tt THI—1 b WH R A=IRad @m S

THT—1
(@vs 4 <)
gt fasbdr &1 yATOT—us

faspar BT
SAD / SAD
gfd ar g Aar
AT arTd B
1T HICSUTH

IR SRS L A BRG] W

RS2 B2 B 1

BRI ES T 2= 22 s L A

IG5 S 15 B2 1

B RS ES B 1= A

i R e T3 1

£ A S5 L i R

AT T T eeeeeeeeeeeeee e eeeeeeeeneen

IR FRTTT RUTC. ..o

faeha BT Ua (T2 IR /AR / UTR I / ATRAED JMME B




AT fBAT ST & B B (I | 3 SR
111 22 B I | 15 HT g
2 IS e 5 1 (TR wiferat &1 M) & LG 9 fasmhdr & i
Qug 6 B IFefT SULFRIT B |
SR BRA D ARG oo

(TETER)
........................................ e fafem= |
fequr—famar uxe 9 99 & g fasd GHIOT-US & TdI6R0T HRATeT |
SICNECINE
AT HAR

Yo e (TES R |

[Authoritative English Text of this Department's Notification number UD-F(10)-9/2016-I-L, Dated
13-03-2026 as required under clause (3) of Article 348 (3) of the Constitution of India].

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION

Shimla-171 002, the 13th March, 2026

No. UD-F(10)-9/2016-I-L.—In exercise of the powers conferred by Section 38 of the Street
Vendors (Protection of Livelihood and Regulation of Street Vending) Act, 2014 (Act No. 7 of
2014), the Governor, Himachal Pradesh, is pleased to frame the following scheme, further to
amend the Himachal Pradesh Street Vendors (Protection of Livelihood and Regulation of Street
Vending) Scheme, 2016 Notified vide this Department Notification No. UD-A(3)-13/2015, dated
23-02-2017 and published in Rajpatra, Himachal Pradesh on 28-02-2017, namely:—

1. Short title and | (1) This Scheme may be called the Himachal Pradesh Street
Commencement: Vendors (Protection of Livelihood and Regulation of Street
Vending) (Amendment) Scheme, 2026.

(2) It shall come into force from the date of its publication in the
Rajpatra (e-Gazette), Himachal Pradesh.

2. Amendment of Clause 3: In sub-clause (1) of Clause 3 of the Himachal Pradesh Street
Vendors (Protection of Livelihood and Regulation of Street
Vending) Scheme, 2016 (hereinafter to be referred as "said
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scheme"), for the words "after five years", the words, "once in
every three years" shall be substituted.

3. Amendment of Clause 5:

In clause 5 of the said scheme, after the sub-clause (viii), the
following clauses shall be inserted, namely:—

"(ix) the street vendor shall submit his/her police verification
report to the ULB before issuance of the vending certificate.

" (x) Mobile vendor is required to mandatorily submit PAN
Card details to the ULB "

(xi) Preference shall be given to bonafide Himachali residents
while granting the vending certificate, provided they fulfill all
other eligibility criteria as specified in this scheme."

4. Amendment of Clause 7:

In Clause 7 of the said schemes, after the words "give preference"
the words "to the bonafide Himachali" words shall be inserted.

5. Amendment of Clouse 8:

For Clause 8 of the said scheme the following shall be substituted,
namely:—

"The vending fee shall be chargeable according to the category
of street vendor and the location of the market. The fee for
Stationary Vendors in Nagar Panchayat, Municipal
Council & Municipal Corporation shall be as under:—

Nagar Panchayat - ¥ 1000/- (Rupees one thousand only) per month
Municipal Council - ¥ 1500/- (Rupees one thousand five hundred
only) per month.

Municipal Corporation - ¥ 2000/- (Rupees two thousand only)
per month.

The fee for Mobile Vendors in Nagar Panchayat, Municipal
Council and Municipal Corporation shall be as under:—

Nagar Panchayat - ¥ 600/- (Rupees six hundred only) per month
Municipal Council - ¥ 800/- (Rupees eight hundred only) per
month.

Municipal Corporation - ¥ 1200/- (Rupees one thousand two
hundred only) per month.

The fees for other category of vendors such as weekly, time
sharing etc. shall be as under:—

Nagar Panchayat - ¥200/- (Rupees two hundred only) per month
Municipal Council- ¥400/- (Rupees four hundred only) per month
Municipal Corporation- I600/- (Rupees six hundred only) per
month.
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6. Amendment of Clause 10:

In Clause 10 of the said scheme, for the words" five years", the
words , "three years" shall be substituted.

7. Amendment of Clause 11:

In Clause 11 of the said scheme, for the sub-clause (1), the
following shall be substituted, namely:—

"Before completion of three years, the vending certificate shall
be renewed by way of simple process after depositing the
requisite fee in Form-4."

8. Amendment of Clause 12:

In Clause 12 of the said scheme, after the sub-clause (ix), the
following clause shall be inserted, namely:—

"(x) if any street vendor mixes saliva or urine in food items,
his/her vending certificate shall be cancelled immediately
and legal action shall be taken against him/her."

9. Amendment of clause 27:

In Clause 27 of the said Scheme, in sub-clause (1), at the end, the
following shall be inserted, namely:—

"The vending zone and vending space for the vendors shall
also be numbered/serialized for easy identification of the
vending areas allocated."

In Clause 27 of the said scheme, after sub-clause (3), the following
clause shall be inserted, namely;—

"(4). No vending zone shall be declared upto 5 meter radius
of pedestrians, rain shelters, junctions and heritage
buildings depending upon availability of space in ULBs."

10. Amendment of Form-1:

For Form-1 appended to the said scheme, the following shall be
substituted:—

Form-1
( See clause 4)

STREET VENDOR'S CERTIFICATE

Unique Registration Number...
Name of State.....................
Name of Municipality...........
Name of Vending Zone.........
Name of Vending Place ........

AadharNo...............oooi.
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Voter ID ...

Permanent address..............ocoiiiiiiiiiiiii
Police Verification Report.

Category of Vending (whether Mobile/Stationery/Natural/Weekly etc.).............cccovviiiiinnn..
Name of the spouse or dependent child if involved in vending with the vendor.......................
Age and sex of the person(s) whose photo appears/affix..............ccoveiiiiiiiiiiiiiii,

This is to certify that.....................coei. Husband or Fatherof.....................ci.
Ao residential Address...........oooiviiiiiiiiiiii,
Category........coeeneee. is a registered street vendor of ... (Municipality

Name) as provided under clause 6.

Date of ISSU€...covvvvneeee

(Signature)
Validup to.....ccoovvvvviiiiiiinii.,
Note.—The vendor shall renew the Vending Certificate after every three years.
By order,
DEVESH KUMAR, IAS,

Principal Secretary (UD).

e fmfer favmT

SIBECEIl

BreT—o02, 12 A1, 2026

A H0S<g0SI0—a1—YH0(5) / 13 / 2024—231851.—ZAEd  Uael & IIo3UTed, fRArEa
gasl qfA—aroid, gAarEd IR AaRye | S gfae] iR URERAr AfeR  (|rTd
FaraTd FaiRer wd |edfa) M, 2015 & 99 12 & A ufdd qfi—sfeid, gAdrad 8iR
gdqeead H I Ufdar 3R URERIAT Sif¥eR T aH, 2013 &1 GRT 8 &I IT—YRT (2) R
ge<l AMGTAN &1 JAN PR gU SR Iy Farerd iR gabrs @l Rule &1 Jedid &R
2g ¥ AU &1 SIERTET IR 01—11—2025 §RT TiSd faRIve g &1 Rwikel wR ugd 4nf
TG S Ari—94 Uil SIPURR Wedh (TH S 3R—94) A IGAT a4l (ISR ISR ITRIETS
ERT A1) R ATgere. WAl e TR (STRIETS) WIF TR 0,/00 H 0,650 fdhelHes
(Arpied # I 9 (QAUAYL) & Sl JARRINTS A ) Jal DI Siied & A-THI0T 2q
JRATfId g BT Abied # S1id & @l dldh FAor favmT &1 RwiRer = 2|

ST & S arell ywaTfad A & @R fFEgER @

19 / HETed / TER TERT 0 ez (drar #)
BT A

WA 1452/938/1 00-02-00
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2136/1453/938/1 00-18-00

1559/937/1 10-07-00

Cas fopT—03 11-07-00
QY ERT/ —

= Afa (@t o) |

9 I[gTeld AEd FHEdl fgad @ do, e =, e ggwr

T o : 801813 /2025 TR SRR ST : 23—12—2025 IRIg UelY : 10—04—2026

1. 30 3ifhd gF s fadIg HAR, Fardl Ta 9 STpeR F-Es, Iu—dsdle BDHRT, Tall
=wT, f2ovo |

2. # 3T gF &1 fae HAR, Mar Ma g STHeR "HIgs, Iu—dgdid HHRT, [5Tefl
=T, f2ovo |

3. 7 sl gA 1 faMe @AR, Fardl Tid g SbeR FFirs, Su—dsdiid HaoRI, e
=T, f2ovo |

4. ST 2Rl Ol 8 MG AR, FEaR T 9 SIHER RS, Iu—dgdid ST, [5Tefl
=HT, f2o%o - yrffToT |

ERIR

1. ol 79T FAR YF 3N Aed offd, FEaR) Ta g PR TRgs, Su—agdid Hadi],
fSrerm =rwa, f2ovo, 2. &1 el HAR YF 20 A o, A Ta g SheR - gs, Iu—dsdid
FHRI, 7 =, fBodo, 3. 37 b HFAR 3N Y & HAeq o, Fari Td 9 SHeR G,
IU—Ted BRI, Rar g, f2odo, 4. 51 RS #ero YF 31 JIMeR @€, Fam 79 g
SIPER —iRgs, Ju—dedlal ddRI, el =, fgovo, 5. 1 €RS #eoM g3 &1 MHeR =g,
Faril T 9 STHER ATS, Iu—dgdld BRI, T I, 2090, 6. S 8 ofar gei S
MHHR T& AR Mg d SIheR AHIgs, SU—dedla bR, Oar =, f2odo, 7. & ra+
HAR A &N ORI de, Faril 7T g SeER AHEs, Su—dsdid sk, e @, fRovo,
8. &l = fHeIR A 3N dRT @8, ARl Ma T SHER RS, IT—aqgdd dabRT, e =w=,
feovo, 9. 2Nl 3@ AR g &1 AR =g, FaR T T STHeR AHgs, Iu—dedld ddRI, e
=+, fgovo, 10. &0 faS HAR gF & <d 0o, ARl Tg 9 S[HeR A+ Es, Iu—dsdld HhINT,
forar =%, fZovo, 11. 3N T4 AR Y 51 < o, FaR A T S[HER RS, Iu—dgdidd
®or1, e awn, fRodo, 12, 2 VB HAR YI <9 XMW, MR TME g SHER TGS,
IU—dgdied BRI, NTar =wr, f2odo, 13. 57 IR FAR YF 31 <9 9, Faril Ta 9 STHER
TEE, SU—dedd HORI, [ =, fRodo, 14. sMHA 1 <l g2 o7 <9 1, fFardt 19 @
SIPER ~Fgs, IU—adgdld SR, Nrar =%, f2ovo, 15. AT el qrem g1 s <9 0w,
FarY T 9 SrpER AFRgS, IuU—dgdid BRI, STl =T, 2070, 16. ST HAT <&l A s
Re drer, arfl Ta g Srper Rgs, Su—agdlel BRI, STar =, f2ovo, 17. il =T
< guAT & Rg™ ardt, FaRit a9 SeER RS, Su—dgdrd dari, frar gw, Zovo,
18. 1 dUF RIST Y 1 A AR, MR Ma T SHER -GS, Iu—dqedd BDHIRI, el
=g, f8odo, 19. 31 3ifdhd #EoH YF 30 33 AR, Mar 79 g SR A+ gs, Iu—dedid
HDbIRT, e =, f2ovo AT |
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ARG ISl qhAE Al WAl @l |70 112 /125 WRRT TRRME {SA1-7, Al qI&TEl
04—06—00 dTHT, HETT “HIEe g, SU—dsdlel HaRT, rar =, f2ovo |

SIRIFT YrITT o NSRRI &I Ifeladd d AN 99Egs SRs & WIdT @dier 0
112 /125, TART TRRM a7, IHET dIGTET 04—06—00 ™, SU—dedld ddRI, Ter =,
feouo @1 THH HRAM TG SREART YOI B | Wifbd gl TR=R 4 A1 11 9 14 AT 17 Bl
IR—IR FAF 9N Y T oIfdeT |AAl @1 d1fiel 81 81 81 © | JEReN] ®I I 8 gl
2 & g2 9aa & aififd IuRe a9 T8 81 Ihdl 2 |

59 R HARY SAT B IolRAT IR oS BHEd USe gRT {fed fdhar
Srar € fp afe 5 & 39 dd™ IRT BIS SOk /TARISl 8 d d INATIdT AT deblerdd
T JMEEER faHh 10—04—2026 BT BINVR ATHY TIAT ARSI Tof HRAT ABAT & | 1T
RSN @1 YR H UhoRWT HRIAE! 3 H A3 Ol & Alhl ddhdM B+ & AR 7 QU
ST |

31TST fa=Ties 10—03—2026 BT A TR T AER ATAd H SR 8 & |

ATER | IR / —
TERIS AHEd! fgd af,
ST, e awT (fRovo) |

9 IraTera 4 AR RiE oqR, dedieeR U e delde] UM o7, ool
St =, feara e

T (fRovo) - grfeA |

M ST - yforarar |

IATT JHeAL.—ZATIA Ul Y—RToRd ST, 1954 DI GRT 38(a) @ IIId Toka Reprs A
A o] |

ST Sfiell Icil 2 oifdd gare, fardl Ta S, IR SR, dediel depefl, fore
Twy1 (fRodo) =1 JraTard &Sl § |eue Wef—ux SRR {61 & & I|eT |El A/ Whal JH0—uH
g I TGS H el <Al &9l © odid JoRd Réfs iq e 9% & SHEal a9
2024—25 ® WIAT 12/12 H SHABT A F T ®, Ol Tl 7 2| IR 3 SWiad W &I
ORI BRaAT IR TR BT B |

A IWIGT T B! ORI IR FIAHIRYT G A S DI 59 IIS(95 ISR 9 HAGI
ERT |fd far Smar € 6 afe & aafed & Sad M ORI aR Bl IR /TR &
IoRS! fQTh 28—03—2026 P UId: 10.00 doI 59 HHeH &I URAl B AKITT ®Y A Aqal
T 31fdrpa goie & Argq | A1 (63l Af¥aadT & Jegd ¥ 39 e H IURYT BIhR IOk
TS HR FHAT & | IREON & IR J M B gORI I TG A R IR A AW ve
ARG UL AT 28—03—2026 ® I8 PBIg W ok /Yaxrol faarefig 7 g |
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o1 fe-ip 11—03—2026 DT BN BEER T AGN AT gRT SN fhar a7 |
I8 | ETEIRT / —

A8 holdeX Uod Syof),
<repoft, e awr (fRovo) |

g arqrer At AR Rig o1gR, TedideR Ud Hela $oldex UM SR, |epf,
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gRT |gfd e omar 2 6 afe & aafed &1 Sad M ORIl aR Bl IRk /TR &
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2N ellq g€ Yo 201 3fegel e, Ol T STelrsl, IR 9rgel, dediiel deefl, forer
FHT (f2ovo)

M ST - yfoarar |

I GHEH.— AT TRl Y—XToRa ATATTIH, 1954 B GRT 38(a) B A=vid Joa Repfe H
A o] |
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2N Fellq g€ Yo 20 3fegel e, i 7 STelrsl, IR 9iqel, dediiel deefl, forer
7 (fRoW0) =1 STETerd Boll H AUy URA-U3 SRR fhar § f& Su&r |98 9 R &S,
Thel URIR IVRCEI, qeX HTS T I TGl H Aol 9 Tol & oidih Jord Rafe 3rifq
qeTdl SIS &l SHEal ay 2024—25 & 59 /71 H IABI A HeAG ¥ &9l &, oIl el 7 o |

greff 7 IWIad T BT GORI HRAT IR AR a1 2|

3T WG H B ORI R FAAHRET G M ST Pl 39 UF FIAER G AT
g1 gfad fear wirar 2 6 afe foefht aafad &1 Sa9q M ol IR B8 SOR /TR &
IOR&AT &I 28—03—2026 P! UI: 10.00 q9 $H JPbed &I URAl Bg Afdd ®U A 37l
T 31fdrpa gore @ Aregd | A1 {6l ifdaadT & Jregd ¥ 39 e | SuRYd BlaR Ioik
UTT HR Fhdl & | RSN & R § M B gIRI I TG MMe¥ uRd R A AW ue
arrg Ueft srerfq 28—03—2026 & 98 B W SoR / YaxTel faaweig 7 80 |

I fedi 09—03—2026 DT BN BN T AN AT gRT SN fhar 37 |

HIev | BT / —
TERID PHoldex Forq o7,
wepoft, f5rerm =% (f2ovo) |

In the Court of Sub-Divisional Magistrate, Bhattiyat At Chowari, District Chamba (H.P.)

In the matter of:-

Dheeraj Kumar Thapa s/o Sh. Basant Singh Thapa, r/o Village Bhekar, P.O. Kakira, Tehsil
Bhattiyat, District Chamba (H.P.).

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969

Whereas, an application of Dheeraj Kumar Thapa s/o Sh. Basant Singh Thapa, r/o Village
Bhekar, P.O. Kakira, Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office
through Additional registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt.
Chamba (H.P.) for the delayed registration of his birth in accordance with Section 13(3) of the
Registration of Births and Deaths Act, 1969.

Whereas, it has been stated in the application that said Dheeraj Kumar Thapa was born on
27-11-1982, but the registration of his birth could not be done within the prescribed period as
stipulated under the Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection for relevant information with regard to the delayed registration of the
aforesaid birth is hereby called upon to submit the same in writing to the undersigned within 30
(thirty) days from the date of issuance of this notice.



RISIY=, fEATerel Uael, 20 AT, 2026 /29 B, 1947 13401

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 9th day of March, 2026.
Seal. Sd/-

Sub-Divisional Magistrate, Bhattiyat,
District Chamba (H.P.).

IN THE COURT OF COLLECTOR SUB-DIVISION BHARMOUR, DISTRICT CHAMBA,

HIMACHAL PRADESH
File No: 02/2025 Dated: 21-06-2025
1. Sh. Chain Singh s/o Bushahri r/o Village Kuthed, Post Office and Tehsil Holi, District
Chamba (H.P.) . .Appellant.
Vis

1.  Sh. Gian Chand s/o Titu, r/o Village Kuthed, Post Office and Tehsil Holi, District
Chamba (H.P.).

2. Sh. Prem Chand S/o Bushahri, r/o Village Village Kuthed Post Office and Tehsil Holi
District Chamba (H.P.) . .Respondents.

Appeal u/s 14 of the land revenue act, 1954 against the order of partition dated 03-04-2024
passed by the Ld. Assistant Collector 1st Grade Holi, District Chamba H.P. In case No.
07/P/TEHSIL/2021, with a prayer to acceptance the appeal of appellant & setting aside the
impugned order of partition.

NOTICE
Whereas, it has been proved to the satisfaction of the Court that the respondent cannot be
served in the ordinary way of service. Hence, this proclamation is hereby issued against the
Respondent No. 02 Sh. Prem Chand s/o Bushahri, r/o Village Kuthed, Post Office and Tehsil Holi,

District Chamba (H.P.) and should appear personally or through their counsel on 02-04-2026 at
11.00 A.M.

Take notice that in default of their appearance on the day before mentioned the above said
case will be heard and determined in his/their absence.

Given under my hand and seal of the Court this 10th March, 2026.

Seal. Sd/-
Collector Sub-Division Bharmour,
District Chamba (H.P.).

¥ 3rarara N fawra o™i, fRovoRo, Su—Avsa gueiter), wRAR, Rrem g (fRovo)

IAAT HBEAT: AR U : 06—04—2026
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59 G H HAAHRT ST Bl oiRal 33deR giod fear Srar & 6 ueft & ser &
TH @ gER IR AR A B PR IR,/ TR B Al 98 STAdT AT qhTeAa NS
Pl IfQTAd | f&Id 10—04—2026 BT AT $HY Jd BIGR 3MHR 3UAT YaRTST qoi HRal Fhdll & |
BINR T o & YR H YhaRb] HRIATE] 3 H g Ol PR A GOl & AR o &Y
SR |
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AER | FEIRT / —
TG AR fgca o,

Sotaron, fter =T (fRowo) |

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur (H.P.)

In the matter of :

1. Anchal Kumar s/o Sh. Hanam Singh, r/o Village Loharin, P.O. Khiah, Tehsil &
District Hamirpur (H.P.).

2. Guriya Kumari d/o Sh. Suresh, r/o Village Ward No.-17, Gram Haribela, P.O. Haribela
Thana Bathanaha Harri Sitamarhi Bihar .. Applicants.

Versus
General Public
Subject.— Notice for Registration of Marriage.

Sh. Anchal Kumar and Smt. Guriya Kumari have filed an application u/s 5 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents before the Court of
undersigned, in which they have stated that they intend to solemnize their marriage within next
three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 31-03-2026. In case no objection is received by 31-03-2026, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 07-03-2026.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Hamirpur (H.P.).

In the Court of Special Marriage Officer-cum-Sub-Divisional Magistrate, Manali,
District Kullu (H.P.)

1. Deepak Negi s/o Sh. Bholu Ram, r/o Village 15 Mile, P.O. Baragran, Tehsil Manali,
Distt. Kullu, (H.P.).
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2. Neha Kumari d/o Sh. Dinesh Kumar, r/o Village Dhungri, P.O. Manali, Tehsil Manali,
Distt. Kullu (H.P.).

Versus
General Public

Subject.—Notice under Special Marriage Act.

Sh. Deepak Negi s/o Sh. Bholu Ram, r/o Village 15 Mile, P.O. Baragran, Tehsil Manali,
Distt. Kullu, (H.P.) and Ms. Neha Kumari d/o Sh. Dinesh Kumar, r/o Village Dhungri, P.O. Manali,
Tehsil Manali, Distt. Kullu (H.P.) have filed an application alongwith the affidavits in the court of
the undersigned stating therein that they have solemnized their marriage on 20-02-2026 and
requested to registered the same under Special Marriage Act, before taking further action in the said
application, objection from the general public are invited for the registration of this marriage
through this notice, that if anyone has any objection regarding the registration of this marriage
under Special Marriage Registration Act, they can file their objection personally or in writing
before the court of the undersigned within 30 days from the publication of this notice.

Issued under my hand and seal of the court today on 05-03-2026.

Sd/-

Seal. (RAMAN KUMAR SHARMA),
Marriage Officer-cam-Sub-Divisional Magistrate,

Manali, District Kullu (H.P.).

In the court of Laxman Kanet (HAS), Marriage Officer-cum-Sub Divisional Magistrate Anni,
Distt. Kullu H.P.

In the matter of:

1. Sh. Sunil Kumar s/o Jog Raj, resident of village Sarali, P.O. Kamand, Tehsil Anni,
Distt. Kullu, H.P.

2. Miss. Ankita Verma d/o Vidya Dutt, resident of village Kutherh, P.O. Lagauti, Tehsil
Anni, Distt. Kullu, H.P " Applicants.

Versus

General Public " Respondent.

Subject.— Notice under section 5 of The Special Marriage Act, 1954.

Whereas, the applicants have moved an application in the court of the undersigned
accompanying affidavits under section 5 of Special Marriage Act, 1954 for registration of their
intended marriage.

Therefore, the general public is hereby informed through this notice that if anyone has
objection regarding registration of marriage of Sh. Sunil Kumar and Miss Ankita Verma,
he/she/they may file his/her/their objection on or before 11-04-2026 in the office of the
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undersigned. In case no objection is received ex-parte order will be passed for registration of the
marriage.

Issued under my hand and seal today on 10-03-2026.

Seal Sd/-
Marriage Officer-cum-

Sub-Divisional Magistrate.

Anni, Distt. Kullu (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :

1. Sh. Rattan Singh s/o Sh. Rajinder Pal Singh, r/o H. No. 37/11, Tarna Road Mandi Town,
P.O. Mandi, Tehsil Sadar, District Mandi (H.P.).

2. Smt. Preetam Kaur d/o Sh. Paramjeet Singh, /o0 H. No. 106/5, Palace Colony Mandi Near
Hospital Road, P.O. Mandi, Tehsil Sadar, District Mandi (H.P.) .. Applicants.

Versus
General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Rattan Singh s/o Sh. Rajinder Pal Singh, r/o H. No. 37/11, Tarna Road Mandi Town,
P.O. Mandi, Tehsil Sadar, District Mandi (H.P.) and Smt. Preetam Kaur d/o Sh. Paramjeet Singh,
r/o H. No. 106/5, Palace Colony Mandi Near Hospital Road, P.O. Mandi, Tehsil Sadar, District
Mandi (H.P.) (at present wife of Sh. Rattan Singh s/o Sh. Rajinder Pal Singh, r/o H. No. 37/11,
Tarna Road Mandi Town, P.O. Mandi, Tehsil Sadar, District Mandi, H.P.) have filed an application
alongwith affidavits in the court of undersigned under section 15 of Special Marriage Act, 1954
that they have solemnized their marriage on 12-02-2023 according to Sikh rites and customs at
their respective houses Mandi, District Mandi (H.P.) and they are living together as husband and
wife since then. Hence, their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 26-03-2026 after that no objection will be entertained and marriage will be
registered.

Issued today on 27th day of February, 2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :

1. Sh. Surinder Kumar s/o Late Sh. Jugal Kishore, r/o H. No. 530/03, Near BDO Office
Bhiuli, P.O. Purani Mandi, Tehsil Sadar, District Mandi (H.P.).

2. Smt. Shweta d/o Sh. Krishan Singh, V.P.O. Swarka, Tehsil Jogindernagar, District Mandi
(H.P.) .. Applicants.

Versus
General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Surinder Kumar s/o Late Sh. Jugal Kishore, r/o H. No. 530/03, Near BDO Office Bhiuli,
P.O. Purani Mandi, Tehsil Sadar, District Mandi (H.P.) and Smt. Shweta d/o Sh. Krishan Singh,
V.P.O. Swarka, Tehsil Jogindernagar, District Mandi (H.P.) (at present wife of Sh. Surinder
Kumar s/o Late Sh. Jugal Kishore, r/o H. No. 530/03, Near BDO Office Bhiuli, P.O. Purani Mandi,
Tehsil Sadar, District Mandi, H.P.) have filed an application alongwith affidavits in the court of
undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 11-05-2005 according to hindu rites and customs at Bhima Kali Temple Mandi,
District Mandi (H.P.) and they are living together as husband and wife since then. Hence, their
marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 26-03-2026 after that no objection will be entertained and marriage will be
registered.

Issued today on 27th day of February, 2026 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :

1. Sh. Himanshu Sharma s/o Sh. Lalit Sharma, r/o H. No. 244/7, National Street Samkhetar
Mandi, P.O. Mandi, Tehsil Sadar, District Mandi (H.P.).

2. Smt. Seema Maan d/o Sh. Gian Singh Maan, r/o 76D GHB Splande, Dayalpura Road
Zirakpur, P.O. Zirakpur, District Mohali, Punjab-140 603 .. Applicants.
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Versus

General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Himanshu Sharma s/o Sh. Lalit Sharma, r/o H. No. 244/7, National Street Samkhetar
Mandi, P.O. Mandi, Tehsil Sadar, District Mandi (H.P.) and Smt. Seema Maan d/o Sh. Gian Singh
Maan, r/o 76D GHB Splande, Dayalpura Road Zirakpur, P.O. Zirakpur, District Mohali, Punjab-
140 603 (at present wife of Sh. Himanshu Sharma s/o Sh. Lalit Sharma, r/o H. No. 244/7, National
Street Samkhetar Mandi, P.O. Mandi, Tehsil Sadar, District Mandi, H.P.) have filed an application
alongwith affidavits in the court of undersigned under section 15 of Special Marriage Act, 1954
that they have solemnized their marriage on 02-05-2021 according to hindu rites and customs at
their respective houses Mandi, District Mandi (H.P.) and they are living together as husband and
wife since then. Hence, their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
have any objection regarding this marriage, can file the objection personally or in writing before
this court on or before 26-03-2026 after that no objection will be entertained and marriage will be
registered.

Issued today on 27th day of February, 2026 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :

1. Sh. Sai Vitthal s/o Sh. Mahinder Pal Singh, r/o H. No. 202/6, Samkhetar Bazar Mandi,
P.O. Mandi, Tehsil Sadar, District Mandi (H.P.).

2. Smt. Reena Purohit d/o Sh. Jagdish Prasad Purohit, r/o H.No. 24 Pokharan House Near
UIT Jodhpur-342 001 .. Applicants.

Versus

General Public

Subject—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Sai Vitthal s/o Sh. Mahinder Pal Singh, r/o H. No. 202/6, Samkhetar Bazar Mandi, P.O.
Mandi, Tehsil Sadar, District Mandi (H.P.) and Smt. Reena Purohit d/o Sh. Jagdish Prasad Purohit,
r/0 H.No. 24 Pokharan House Near UIT Jodhpur-342 001 (at present wife of Sh. Sai Vitthal s/o Sh.



13410 RIST93, fEAT=e Ueer, 20 A, 2026 /29 HIS[H, 1947

Mahinder Pal Singh, r/o H. No. 202/6, Samkhetar Bazar Mandi, P.O. Mandi, Tehsil Sadar, District
Mandi, H.P.) have filed an application alongwith affidavits in the court of undersigned under
section 15 of Special Marriage Act, 1954 that they have solemnized their marriage on 23-10-2023
according to hindu rites and customs at their respective houses Mandi, District Mandi (H.P.) and
they are living together as husband and wife since then. Hence, their marriage may be registered
under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 05-04-2026 after that no objection will be entertained and marriage will be
registered.

Issued today on 6th day of March, 2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

Before the Assistant Collector, 2nd Grade, Dhalwan,
District Mandi (H.P.)

In the matter of :—

Case File No. : 818027/2026 Dated of Institution : 6 March, 2026

Shri Dev Dutt s/o Sh. Sihnu, r/o Village Sadwal, P.O. Gehra, Sub-Tehsil Dhalwan, District
Mandi (H.P.) . .Applicant.

Versus

General Public . .Respondent.

Subject.—Notice for correction of name in revenue record.

Whereas, Shri Dev Dutt s/o Sh. Sihnu, r/o Village Sadwal, P.O. Gehra, Sub-Tehsil
Dhalwan, District Mandi (H.P.) has filed an application in the court of undersigned in which he has
stated that his name was wrongly written as Dev Dutt s/o Sh. Sihnu in the revenue record of Patwar
Circle Bharnal, Muhal Sadwal, while actual name of the applicant is Dutt Ram s/o Sh. Sihnu. He
has also produced copies of his Aadhar Card, Panchayat Parivar Nakkal Record and an affidavit in
this regard alongwith Nakkal Jamabandi for the year 2024-2025.

Therefore, the General Public is hereby informed through this notice that if any person
having any objection regarding this correction, may file their objections either personally or
through an agent in writing before this court on or before 28-03-2026. In case no objection is
received by 28-03-2026, it will be presumed that there is no objection to the aforesaid correction
and same will be corrected under the relevant Act accordingly.
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Issued under my hand and seal of this court today on 9th March, 2026.

Seal.
Sd/-
Assistant Collector, 2nd Grade,
Dhalwan, District Mandi (H.P.).
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In the Court of Sh. Abhishek Barwal, HPAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Kotkhai, District Shimla, Himachal Pradesh

1. Sh. Kuldeep s/o Sh. Ram Waran, r/o Village Dhar (Shilli), P.O. Deori Khaneti, Tehsil
Kotkhai, District Shimla (H.P.).

2. Smt. Ranjana d/o Sh. Surender, r/o Village Bharoli, P.O. Sheel, Tehsil Rohru, Distt.
Shimla (H.P.) .. Applicants.

Versus

General Public ..Respondents.

Subject.— Proclamation for the registration of Marriage under section 15 of the Special Marriage
Act, 1954.

Sh. Kuldeep s/o Sh. Ram Waran, r/o Village Dhar (Shilli), P.O. Deori Khaneti, Tehsil
Kotkhai, District Shimla (H.P.) age 30 years and Smt. Ranjana d/o Sh. Surender, r/o Village
Bharoli, P.O. Sheel, Tehsil Rohru, Distt. Shimla (H.P.) age 31 years have filed an application
alongwith affidavits before the court of undersigned under Section 15 of Special Marriage Act,
1954 and they have solemnized their marriage on 10-10-2022 and they are living as husband and
wife since then, hence their marriage is to be registered under special marriage Act, 1954 under
section 15.

Therefore, by this proclamation, the general public is hereby informed through this notice
that any person who has any objection regarding this marriage can file the objection personally or
in writing before within 30 days from the date of publication of this notice after that no objection
will be entertained marriage will be registered accordingly.

Given under my hand and seal of the court on this day of March, 2026.

Seal. Sd/-
(ABHISHEK BARWAL, HAS),

Marriage Officer-cam-Sub-Divisional Magistrate,

Kotkhai, District Shimla (H.P.).



13414 RIST93, fEAT=e Ueer, 20 A, 2026 /29 HIS[H, 1947
In the Court of Sh. Abhishek Barwal, HPAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Kotkhai, District Shimla, Himachal Pradesh

1. Sh. Sonu Singh s/o Ratan Singh, r/o Village Kotibani, P.O. Bagahar, Tehsil Kotkhai,
District Shimla (H.P.) age 31years.

2. Smt. Priyanka d/o Sh. Shyam Lal, r/o Village Chamrota, P.O. Purag, Tehsil Kotkhai,
Distt. Shimla (H.P.) age 29 years .. Applicants.

Versus

General Public ..Respondents.

Subject.— Proclamation for the registration of Marriage under section 15 of the Special Marriage
Act, 1954.

Sh. Sonu Singh s/o Ratan Singh, r/o Village Kotibani, P.O. Bagahar, Tehsil Kotkhai,
District Shimla (H.P.) age 31lyears and Smt. Priyanka d/o Sh. Shyam Lal, r/o Village Chamrota,
P.O. Purag, Tehsil Kotkhai, Distt. Shimla (H.P.) age 29 years have filed an application alongwith
affidavits before the court of undersigned under Section 15 of Special Marriage Act, 1954 and they
have solemnized their marriage on 17-11-2024 and they are living as husband and wife since then,
hence their marriage is to be registered under special marriage Act, 1954 under section 15.

Therefore, by this proclamation, the general public is hereby informed through this notice
that any person who has any objection regarding this marriage can file the objection personally or
in writing before within 30 days from the date of publication of this notice after that no objection
will be entertained marriage will be registered accordingly.

Given under my hand and seal of the court on this  day of March, 2026.

Seal. Sd/-
(ABHISHEK BARWAL, HAS),

Marriage Officer-cum-Sub-Divisional Magistrate,

Kotkhai, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Bisnu s/o Sh. Jharangu, r/o Village Kasha, P.O. Kasha, Tehsil Rampur, District Shimla,
Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
name from Vishan Dass to Bisnu in the records of Aadhar Card and all other relevant documents
associated with the applicant.
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Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change their name as Bisnu s/o Sh. Jharangu in place of Vishan Dass s/o
Jaragu, they should appear before the undersigned on or before 06-04-2026 either personally or
through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard, and name will recorded accordingly.

Issued today on 7th day of March, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Executive Magistrate, Rohru, District Shimla (H.P.)

In the matter of :

Urmila w/o Late Sh. Manoj Kumar, r/o V.P.O. Seema, Tehsil Rohru, District Shimla (H.P.)
.. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.

Whereas, Urmila w/o Late Sh. Manoj Kumar, r/o V.P.O. Seema, Tehsil Rohru, District
Shimla (H.P.) has filed an application alongwith affidavit in the court of the undersigned under
section 13(3) of the Birth & Death Registration Act, 1969, to enter date of death of her Grand
mother-in-law, Smt. Munglu Devi (13-02-1997) in the record of Birth Register of Gram Panchayat
Seema Rantari.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of death of Smt. Munglu Devi (13-02-1997) they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this March, 2026.

Seal. Sd/-
Executive Magistrate,
Rohru, District Shimla (H.P.).
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CHANGE OF NAME

I, Niharu Ram s/o Sh. Ramu Ram aged about 56 years, r/o Ahnog (143), Shimla
(H.P.)-171 210 hereby declare that I have changed my name from Natharu Ram to Niharu Ram. All
concerned may please note.

NIHARU RAM
s/o Sh. Ramu Ram,
r/o Ahnog (143), Shimla (H.P.)-171 210.
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CORRECTION OF NAME

I, Vikram Mohanty s/o Sh. Babaji Mohanty, r/o H. No. 1268, Sector 45, Burail, Chandigarh
at present c/o Budhi Singh, r/o Village Siyal, P.O. Manali, Distt. Kullu (H.P.) declare that my
daughter's name is wrongly entered as Gayatri Mohanty instead of Kashvi Mohanty in her Birth

Certificate. All concerned please note.

VIKRAM MOHANTY

s/o Sh. Babaji Mohanty,

r/o H. No. 1268, Sector 45, Burail, Chandigarh,
at present c/o Budhi Singh, v/o Village Siyal,
P.O. Manali, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Shivam Chaudhary aged about 21 years s/o Sh. Mohinder Singh, r/o Village Lahar Kotlu,
P.O. Sudhial, Tehsil Nadaun, District Hamirpur (H.P.) declare that I have changed my name from

Shivam Chaudhry to Shivam Chaudhary.

SHIVAM CHAUDHARY

s/o Sh. Mohinder Singh,

r/o Village Lahar Kotlu, P.O. Sudhial,
Tehsil Nadaun, District Hamirpur (H.P.).

CORRECTION OF NAME

I, Aman s/o Sh. Rajinder, r/o V.P.O. Sidhbari, Tehsil Dharamshala, District Kangra (H.P.)
declare that in my school certificate of class +2 my mother's name is wrongly entered as Shivani
instead of Sushma Devi. All concerned please note.

AMAN

s/o Sh. Rajinder,

r/o V.P.O. Sidhbari, Tehsil Dharamshala,
District Kangra (H.P.).
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CORRECTION OF NAME

I, Kevat Kumar s/o Sh. Jyoti Prakash, r/o Village Shansh, P.O. Mahun Nag, Tehsil Karsog,
Distt. Mandi (H.P.) declare that my daughter's name in her Aadhar Card is wrongly entered as fch
d/o Sh. Kevat Kumar whereas her correct name is Harshita Sharma d/o Sh. Kevat Kumar. All
concerned please note.

KEVAT KUMAR

s/o Sh. Jyoti Prakash,

r/o Village Shansh, P.O. Mahun Nag,
Tehsil Karsog, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Sheru alias Chheru s/o Sh. Chhahia, r/o Firnu, P.O. Sarahan, Gram Panchayat Sarahan,
Tehsil Karsog, District Mandi (H.P.) aged 100 years declare that my name is wrongly recorded as
Chher Ali in the Aadhar Card No. 8425 6272 8120. It should be corrected and changed to Sheru
alias Chheru.

SHERU

s/0 Sh. Chhahia,

r/o Firnu, P.O. Sarahan, Gram Panchayat Sarahan,
Tehsil Karsog, District Mandi (H.P.).

CORRECTION OF NAME

I, Gian Chand s/o Sh. Raj Dev, r/o Village Jarad, P.O. Shamshi, Tehsil Bhunter, Distt. Kullu
(H.P.) declare that my name is wrongly entered as Gyan Chand in my Aadhar Card. Now I intend
to correct my name as Gian Chand in Aadhar Card. All concerned note it.

GIAN CHAND

s/o Sh. Raj Dev,

r/o Village Jarad, P.O. Shamshi,
Tehsil Bhunter, Distt. Kullu (H.P.).
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CHANGE OF NAME

I, Durgi Devi w/o Sh. Veer Singh, r/o Village Ramdara, P.O. Telor, Tehsil Nerwa, District
Shimla (H.P.) declare that I have changed my name from Durga to Durgi Devi. All concerned
please note.

DURGI DEVI

w/o Sh. Veer Singh,

r/o Village Ramdara, P.O. Telor,
Tehsil Nerwa, District Shimla (H.P.).

CHANGE OF NAME

I, Surinder Sharma s/o Sh. Pratap Chand, r/o V.P.O. Bharmour, Tehsil Bharmour, Distt.
Chamba (H.P.) declare that I have changed my minor daughter's name from Baby He of Manjeet to
Bhavya Sharma. She shall be known as Bhavya Sharma for all purposes in future. All concerned
please note

SURINDER SHARMA

s/o Sh. Pratap Chand,

r/o V.P.O. Bharmour, Tehsil Bharmour,
Distt. Chamba (H.P.).

CHANGE OF NAME

I, Baldev Kumar s/o Sh. Mansha Ram, r/o Village Rachhera, P.O. Luharwin, Tehsil
Ghumarwin, Distt. Bilaspur (H.P.)-174 021 declare that I have changed my minor son's name from
Kulnayaik Nikhil (Previous Name) to Hitansh Nikhil (New Name) for all purposes in future. All
concerned please may note.

BALDEV KUMAR

s/o Sh. Mansha Ram,

r/o Village Rachhera, P.O. Luharwin,

Tehsil Ghumarwin, Distt. Bilaspur (H.P.)-174 021.

CHANGE OF NAME

I, Punma Devi w/o Sh. Prakash, Village Bansa, P.O. Jagothi, Tehsil Rohru, Distt. Shimla
(H.P.) declare that my name is wrongly mentioned as Punam in my Aadhar Card. Therefore it
should be changed to Punma Devi in my Aadhar Card. All concerned please may note.

PUNMA DEVI

w/o Sh. Prakash,

Village Bansa, P.O. Jagothi,
Tehsil Rohru, Distt. Shimla (H.P.).
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CORRECTION OF NAME

I, Babita w/o Sh. Roop Bahadur Soni, r/o Village Naya Nagar, P.O. Subathu, Tehsil
Kasauli, Distt. Solan (H.P.) declare that in my minor son Karan Soni's CBSE 10th class certificate
No. 1514152, Roll No. 17293223, his father's name is wrongly recorded as Roop Bahadur instead
of Roop Bahadur Soni. This may please be corrected to Roop Bahadur Soni.

BABITA

w/o Sh. Roop Bahadur Soni,

r/o Village Naya Nagar, P.O. Subathu,
Tehsil Kasauli, Distt. Solan (H.P.).

CORRECTION OF NAME

I, Nirmala Kumari Barwal w/o Sh. Chamel Singh, r/o Village Bajraur, P.O. Ghamiru, Tehsil
Lad Bharol, Distt. Mandi (H.P.) declare that my name in my Aadhar Card No. 7394 1349 0628 is
wrongly entered as Nirmala Kumari. Whereas, my correct name is Nirmala Kumari Barwal. All
concerned please note.

NIRMALA KUMARI BARWAL
w/o Sh. Chamel Singh,

r/o Village Bajraur, P.O. Ghamiru,
Tehsil Lad Bharol, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Rakesh Chauhan s/o Sh. Dharam Pal, r/o Village Kanda, P.O. Chhog-Tali (96), Tehsil
Rajgarh, Distt. Sirmaur (H.P.) declare that I have changed my minor daughter's name from Avani
Chauhan to Avni Chauhan. Please note all concerned for further.

RAKESH CHAUHAN

s/o Sh. Dharam Pal,

r/o Village Kanda, P.O. Chhog-Tali (96),
Tehsil Rajgarh, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Puran Thakur s/o Sh. Raju, r/o V.P.O. Bharain, Tehsil Bhunter, Distt. Kullu (H.P.) declare
that I have changed my name from Puran to Puran Thakur for all future purposes. Concerned note
it.

PURAN THAKUR

s/o Sh. Raju,

r/o V.P.O. Bharain,

Tehsil Bhunter, Distt. Kullu (H.P.).
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CORRECTION OF NAME

I, Rajesh Kumar s/o Sh. Om Prakash, r/o Village Gadpela, P.O. Barma Papri, Tehsil Nahan,
Distt. Sirmaur (H.P.) declare that my son's name in his Aadhar Card No. 7196 2013 3509 is
recorded as Baby of Asha Kumari. I have now given his name Sattvik Chauhan, which needs to be
updated in the Aadhar Card. Therefore, he should henceforth be known by the name of Sattvik
Chauhan only. All concerned please note.

RAJESH KUMAR

s/0 Sh. Om Prakash,

r/o Village Gadpela, P.O. Barma Papri,
Tehsil Nahan, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Ashok Kumar s/o Sh. Lakhbeer Singh, r/o Village Braila, P.O. Dahan (93), Distt. Sirmaur

(H.P.) declare that I have changed my minor son's name from Baby Two of Priyanka Kumari to
Rihaan Thakur. Please note all concerned for further.

ASHOK KUMAR

s/o Sh. Lakhbeer Singh,

r/o Village Braila, P.O. Dahan (93),
Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Om Prakash s/o Sh. Ghanshyam, r/o Bhanera (462), P.O. Bahenara, Distt. Mandi (H.P.)
declare that my daughter's name in the birth certificate was wrongly written as Yukti Sharma. The
correct name is Aaradhya Sharma.

OM PRAKASH

s/0 Sh. Ghanshyam,

r/o Bhanera (462), P.O. Bahenara,
Distt. Mandi (H.P.).
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CORRECTION OF NAME

I, Kanta Devi w/o Sh. Tikam Ram, Village Ghodadhar, P.O. Sachani, Tehsil Bhunter, Distt.
Kullu (H.P.) declare that in Panchayat record of Rot, my same is entered as Shanta Devi and in
other documents name is recorded as Kanta Devi. Kanta Devi and Shanta Devi both are my names.
Now, I intend to correct my name as Kanta Devi in Panchayat record.

KANTA DEVI

w/o Sh. Tikam Ram,

Village Ghodadhar, P.O. Sachani,
Tehsil Bhunter, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Sanjeev s/o Sh. Ratan Chand, r/o Village Shanog (24), P.O. Balag, Tehsil Theog, District
Shimla (H.P.)-171 226 do hereby solemnly affirm and declare that I am the father and legal
guardian of my minor son and his name is currently recorded as "Baby s/o Binta" (Old Name) in
his Aadhar Card. That I have changed the name of my son from "Baby s/o Binta" (Old Name) to
"Shivansh Sharma" (New Name). That in all future records and for all purposes, he shall be known
as Shivansh Sharma (New Name).

SANJEEV

s/o0 Sh. Ratan Chand,

r/o Village Shanog (24), P.O. Balag,

Tehsil Theog, District Shimla (H.P.)-171 226.

CHANGE OF NAME

I, Hom Bahadur s/o Sh. Sarvan, r/o Bhadrash-177/2, P.O. Duttnagar, Shimla (H.P.) declare
that I have changed my daughter's name from Poonam (Previous Name) to Poonam B.K. (New
Name). All concerned please may note.

HOM BAHADUR

s/o Sh. Sarvan,

r/o Bhadrash-177/2,

P.O. Duttnagar, Shimla (H.P.).

CORRECTION OF NAME

I, Shravan Kumar Thakur s/o Sh. Rattan Lal, r/o Village Salwar, P.O Malhot, Sub-Tehsil
Kalol, Distt. Bilaspur (H.P.) declare that in my son's Aadhar Card, his name is wrongly entered as
Dhairia Thakur, Which should be corrected as Dhairya Thakur. Please correct this.

SHRAVAN KUMAR THAKUR

s/0 Sh. Rattan Lal,

r/o Village Salwar, P.O Malhot,
Sub-Tehsil Kalol, Distt. Bilaspur (H.P.).



RISIY=, fEATerel Uael, 20 AT, 2026 /29 B, 1947 13423
CHANGE OF NAME

I, Lazya Devi w/o Sh. Kewal Singh, r/o V.P.O. Rajol, Tehsil Shahpur, Distt. Kangra (H.P.)
declare that my name is wrongly entered in my Aadhar Card as Lajya Devi. I want to change my
name from Lajya Devi to Lazya Devi. Concerned please note.

LAZYA DEVI

w/o Sh. Kewal Singh,

r/o V.P.O. Rajol, Tehsil Shahpur,
Distt. Kangra (H.P.).

CHANGE OF NAME

I, Jaipal s/o Sh. Rikhi Ram, r/o Vill. Manal (20), Nohra, Distt. Sirmaur (H.P.)-173 104
declare that I have changed my name from Jaipal to Mahant Jai Giri (S/99Tel & #ed oig ).
Please note all concerned for further.

JAIPAL

s/o Sh. Rikhi Ram,

r/o Vill. Manal (20), Nohra,
Distt. Sirmaur (H.P.)-173 104.

CHANGE OF NAME

I, Hans Raj s/o Sh. Sarda Ram, r/o Ward No. 3, Vill & P.O. Gunehar, Teh. Baijnath,
Gunehar (1033), Distt. Kangra (H.P.) declare that I have changed my name from Hans Raj to
Brikam Singh. Please note all concerned for further.

HANS RAJ

s/o Sh. Sarda Ram,

r/o Ward No. 3, Vill & P.O. Gunehar,

Teh. Baijnath, Gunehar (1033), Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Falad s/o Sh. Ved Ram, Village Dhandehali, Bhanwas (637), P.O. Somnachi, Distt.
Mandi (H.P.) declare that in my Aadhar Card No. 7357 6622 5169 my name as Pralad is wrongly
entered. Correct name is Falad.

FALAD

s/0 Sh. Ved Ram,

Village Dhandehali, Bhanwas (637),
P.O. Somnachi, Distt. Mandi (H.P.).
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CORRECTION OF NAME

I, Samit Kumar s/o Sh. Munshi Ram, r/o V.P.O. Tundah, Tehsil Bharmour, Distt. Chamba
(H.P.)-176 324 declare that in my Aadhar Card bearing No. 7816 3573 9359 my name is wrongly
entered as Sumit Kumar which should be corrected as Samit Kumar. Please correct this.

SAMIT KUMAR

s/0 Sh. Munshi Ram,

r/o V.P.O. Tundah, Tehsil Bharmour,
Distt. Chamba (H.P.)-176 324.

CHANGE OF NAME

I, Pankaj Kumar s/o Sh. Brij Lal, r/o Vill. Karara, P.O. Danoghat, Teh. Arki, Distt. Solan
(H.P.) declare that I have changed my minor son's name from Biraj to Viraj Sharma. I want to
change my son's name in Aadhar Card from Biraj to Viraj Sharma.

PANKAJ KUMAR

s/o Sh. Brij Lal,

r/o Vill. Karara, P.O. Danoghat,
Teh. Arki, Distt. Solan (H.P.).

CHANGE OF NAME

I, MEENA KUMARI w/o Sh. RAKESH WALIA, r/o H.No. 44, Ward No. 3, V.P.O. &
Teh. Nagrota Bagwan, District Kangra (H.P.) do hereby declare that in my Aadhar No. 2001 8748
5990 my name is wrongly entered as MEENU WALIA, whereas my correct name is MEENA
KUMARI, which is correctly entered in my School Record, Bonafide Certificate etc. My name may
please be corrected in my Aadhar as MEENA KUMARI.

MEENA KUMARI

w/o Sh. RAKESH WALIA,

r/o H.No. 44, Ward No. 3,
V.P.O. & Teh. Nagrota Bagwan,
District Kangra (H.P.).

CHANGE OF NAME

I, Govind Singh s/o Sh. Mohi Ram, Village Aloti, P.O. Satog, Tehsil Theog, District
Shimla, Himachal Pradesh-171209 do hereby declare. that I am the father and legal guardian of my
minor son. That my son's name is currently recorded as Akshit (old name) in Aadhar Card. That I
have changed her name from Akshit (Old Name) to AKSHAT (New Name). That in all future
records and purposes she shall be known as AKSHAT.

GOVIND SINGH

s/o sh. Mohi Ram,

Village Aloti, P.O. Satog, Tehsil Theog,
District Shimla, Himachal Pradesh-171209.
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CHANGE OF NAME

I, Sourabh Sharma s/o Sh. Fateh Chand, r/o Village Tipri, P.O. Bharain, Tehsil Bhunter,
District Kullu (H.P.) declare that I have changed my name from Sourav Sharma to Sourabh Sharma
for all future purpose. Concerned note it.

SOURABH SHARMA

s/o Sh.Fateh Chand,

r/o Village Tipri, P.O. Bharain,
Tehsil Bhunter, District Kullu (H.P.).

CHANGE OF NAME

I, NAGENDER s/o Sh. Tek Chand, V.P.O. Tandu, Tandoo (624), Mandi, Himachal
Pradesh-175001 do hereby declare that I have changed my name from Naginder to Nagender.
Concerned please note.

NAGENDER

s/o Sh. Tek Chand,

V.P.O. Tandu, Tandoo (624),
Mandi, Himachal Pradesh-175001.

CHANGE OF NAME

I, YASH PAL SINGH s/o Sh. Prem Singh, r/o Village Tikkari, P.O. Tikkari, Tehsil Nerwa,
District Shimla, Himachal Pradesh declare that I have changed my son's name from SESRANSHU
to SEHSRANSHU SINGH SISODIA. All concerned please may note.

YASH PAL SINGH

s/o Sh. Prem Singh,

r/o Village Tikkari, P.O. Tikkari,

Tehsil Nerwa, District Shimla, Himachal Pradesh.

CHANGE OF NAME

I, Virender Sharma s/o Sh. Man Chand Sharma, r/o Ward No. 3, Village Beri, P.O.
Bhukkar, Tehsil Bhoranj, District Hamirpur (H.P.)-177024 declare that in my son's birth certificate
who was born in KNH Shimla, his name wrongly entered as Shaury Sharma, which should be
corrected as Bhargav Sharma. Please correct this.

VIRENDER SHARMA

s/0 Sh. Man Chand Sharma,

r/o Ward No. 3, Village Beri,
P.O. Bhukkar, Tehsil Bhoranyj,
District Hamirpur (H.P.)-177024.
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CHANGE OF NAME

I, Manohar Lal s/o Inder Pal, r/o Vill. Kotla (370), P.O. Chandi, Tehsil Kasauli, District
Solan (H.P.) declare that I have changed my minor son's name from "Baby one of Jyoti", to Daivik
Rattan. Please note all concerned for further.

MANOHAR LAL

s/o Inder Pal,

r/o Vill. Kotla (370), P.O. Chandi,
Tehsil Kasauli, District Solan (H.P.).

CHANGE OF NAME

I, Kalu s/o Sh. Vanku, r/o Vill. Ranhoti, P.O. Bhajotra, Tehsil Salooni, District Chamba
(H.P.) declare that in Aadhar Card of my minor daughter having number 4919 4387 5424 her name
wrongly entered as Payal Devi. Whereas her correct name is Pallu Devi. All concerned please note.

KALU

s/o Sh. Vanku,

r/o Vill. Ranhoti, P.O. Bhajotra,

Tehsil Salooni, District Chamba (H.P.).

CHANGE OF NAME

I, Ravi Verma s/o Sh. Kiruwa Ram, Presently Resident of Madhav Bhawan, Bhagwati
Nagar, Lower Khalini, Shimla, Tehsil & District Shimla (H.P.)-171009 declare that I have changed
my name from Rania Ram (Previous Name) r/o V.P.O. Malayana, Tehsil Shimla, Shanahan (375)
Distt. Shimla (H.P.)-171006 to Ravi Verma (New Name) s/o Sh. Kiruwa Ram, Presently Resident
of Madhav Bhawan, Bhagwati Nagar, Lower Khalini, Shimla, Tehsil & Distt. Shimla (H.P.)-
171009. All concerned please may note.

RAVI VERMA

s/o Sh. Kiruwa Ram,

Presently Resident of Madhav Bhawan, Bhagwati Nagar,
Lower Khalini, Shimla, Tehsil & District Shimla (H.P.)-171009.

CHANGE OF NAME

I, Sonia w/o Sh. Deepak Kumar, r/o Vill. Radyana (5), P.O. Subathu, District Solan (H.P.)
declare that I have changed my minor daughter's name from "Baby one of Kusum", to Devanya
Gashiv. Please note all concerned for further.

SONIA

w/o Sh. Deepak Kumar,

r/0 Vill. Radyana (5),

P.O. Subathu, District Solan (H.P.).
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[Authoritative English text of this Department Notification No. EXN-A(3)-3/2023-Loose, dated
18-03-2026 as required under clause (3) of Article 348 of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT

NOTIFICATION
Shimla-171 002, the 18th March, 2026

No. EXN-A(3)-3/2023-Loose.—In exercise of the powers conferred by Section 15 of the
Himachal Pradesh Taxation (on Certain Goods Carried by Road) Act, 1999 (Act No. 16 of 1999),
the Governor, Himachal Pradesh is pleased to make the following amendment in Schedule-I
appended to the Act ibid (hereinafter called the ‘said Schedule’), namely:—

Amendment

For the existing item no. 21, the tax rate under column-3 of the said Schedule-I of the Himachal
Pradesh Taxation (on Certain Goods Carried by Road) Act, 1999, shall be substituted as under:—

SI. No. Commodities Rate per tax

21. Tobacco in all forms including Pan | Rs. 8.00 per kg. or part thereof.
Masala, Pan  Chutney  and
Preparations containing Tobacco or
Tobacco substitutes.

By order,

DEVESH KUMAR,
Principal Secretary (ST&E).
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[Authoritative English text of this Department Notification No. EXN-A(3)-1/2026, dated
18-03-2026 as required under clause (3) of Article 348 of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT

NOTIFICATION
Shimla-171 002, the 18th March, 2026

No. EXN-A(3)-1/2026.—In exercise of the powers conferred by Section 15 of the Himachal
Pradesh Taxation (on Certain Goods Carried by Road) Act, 1999 (Act No. 16 of 1999), the
Governor, Himachal Pradesh is pleased to amend Schedule-I appended to the Act ibid. (hereinafter
referred to as the ‘said Schedule’), namely:—

Amendment
In the said schedule:—

(a) For the existing item no. 19 the tax rate under column-3 of the said Schedule-I of the
Himachal Pradesh Taxation (on Certain Goods Carried by Road) Act, 1999, shall be
substituted as under:—
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SI. No. Commodities Rate of tax
19. Clinker Rs. 130.00 per ton

(b) After the existing serial no. 22 and entries related thereto, the following serial no. and
entries shall be inserted, namely:—

S1. No. Commodities Rate of tax
23. Fly Ash Blocks Rs. 75.00 per Quintal
24. Fly Ash Bricks Rs. 120 per thousand
25. Ceramic and Surface Tiles Rs. 0.75 per 10 Kg box
26. All kind of PVC and Wooden paneling/Wooden| Rs. 0.25 per square meter
flooring
By order,
DEVESH KUMAR,

Principal Secretary (ST&E).

SPECIFIC NOTIFICATION
FINANCE DEPARTMENT

NOTIFICATION
Shimla-171 002, the 20th March, 2026

No. Fin-2-C(12)1/2025.—Government of Himachal Pradesh hereby notifies the sale of
Himachal Pradesh Government Stock (Securities) of 15-year tenure for an aggregate amount of
Rs. 565 crore (Nominal). The sale will be subject to the terms and conditions spelt out in this
notification (called specific Notification) as also the terms and conditions specified in the General
Notification No. Fin-2-C(12)-11/2003, dated November 06, 2025 of Government of Himachal Pradesh.

Object of the Loan :

1. (i) The Proceed of the State Government Securities will be utilized for the development
programme of the State of Himachal Pradesh.

(i) Consent of Central Government has been obtained to the floatation of this loan as
required by Article 293(3) of the Constitution of India.

Method of Issue :

2. Government Stock will be sold through the Reserve Bank of India, Mumbai Office (PDO)
Fort, Mumbai-400 001 by auction in the manner as prescribed in paragraph 6.1 of the General
Notification No. Fin-2-C(12)-11/2003, dated November 06, 2025 at a coupon rate to be determined by
the Reserve Bank of India at the yield based auction under multiple price formats.

Allotment to Non-competitive Bidders :

3. The Government Stock up to 10 % of the notified amount of the sale will be allotted to
eligible individuals and institutions subject to a maximum limit of 1 % of the notified amount for a
single bid as per the Revised Scheme for Non-competitive Bidding Facility in the Auctions of State
Government Securities of the General Notification (Annexure -II).
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Place and Date of Auction :

4. The auction will be conducted by the Reserve Bank of India, at its Mumbai Office, Fort,
Mumbai-400 001 on March 24, 2026. Bids for the auction should be submitted in electronic format,
on the Reserve Bank of India Core Banking Solution (E-Kuber) system as stated below on
March 24, 2026:

(a) The competitive bids shall be submitted electronically on the Reserve Bank of India
Core Banking Solution (E-Kuber) system between 10.30 A.M. and 11.30 A.M.

(b) The non-competitive bids shall be submitted electronically on the Reserve Bank of
India Core Banking Solution (E-Kuber) system between 10.30 A.M. and 11.00 A.M.

Result of the Auction :

5. The result of the auction shall be displayed by the Reserve Bank of India on its website on
the same day. The payment by successful bidders will be on March 25, 2026.

Method of Payment :

6.  Successful bidders will make payments on March 25, 2026 before close of banking hours
by means of cash, bankers' cheque/pay order, demand draft payable at Reserve Bank of India,
Mumbai/New Delhi or a cheque drawn on their account with Reserve Bank of India, Mumbai
(Fort)/New Delhi.

Tenure :

7. The Stock will be of 15-year tenure. The tenure of the Stock will commence on
March 25, 2026.

Date of Repayment :
8. The loan will be repaid at par on March 25, 2041.
Rate of Interest :

9. The cut-off yield determined at the auction will be the coupon rate percent per annum on
the Stock sold at the auction. The interest will be paid on September 25 and March 25.

Eligibility of Securities :

10. The investment in Government Stock will be reckoned as an eligible investment in
Government Securities by banks for the purpose of Statutory Liquidity Ratio (SLR) under section 24 of
the Banking Regulation Act, 1949. The stocks will qualify for the ready forward facility.

By order and in the name of the Governor of Himachal Pradesh,

Sd/-

(DEVESH KUMAR, 1AS),
Principal Secretary (Finance)
to the Government of Himachal Pradesh.
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